121 Written Answers

Losses by Mi|s, Delhi Bottling Company

1460, SHRI KALPNATH RAL Will the
Minister of INDUSTRY be pleased to
state:

(a) whether it is a fact that M|s. Delhi
Bottling Company (Private) Limited s
iccurring heavy losses every year;

(b) if so, what is the amount of accu-
mulated losses as on date;

'(¢) whether the Registrar of Companies
has taken any action under section 433(¢)
read with section 439(5) of the Companies
Act, 1956; and

(d) if not, what action Government pro-
pose to take against the said company?

THE MINISTER OF STATE IN THE
DEPARTMENT OF  INDUSTRIAL
DEVELOPMENT (SHRI M, ARUNA-
CHALAM): (a) M|s. Delhi Bottling Com-
pany (Private) Limited incurred losses
amouting to Rs, 8.99 lakhs in 1982 and
Rs. 11.22 lakhs in 1984 but made a pro-
fit of Rs, 3.14 lakhs in 1983,

(b) The accumulated losses upto
31-12-1984 amounted to Rs. 40.99 lakhs,

(¢) The company was cailed upon to
show cause under gection 439(5) of the
Companies Act, 1956, as to why action
under section 433(e) of the Act should
not be taken. The reply of the company in
the matter is under consideration and ac-
tion as deemed proper will be taken.

(d) Does not arise,
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Industrialisation of backward areas

1462, SHRI SURESH PACHOURI: Wil
the Minister of INDUSTRY bz pleased
to state:

{a) whether it is o fact that his Manis-
try is considering to revive and revise the
schemes in regard to the incentives fer
industrialisation of backward areas;

(b) if so, whether his Ministry has gone
into the reports on the subject including
the Shivaramap Committee report and the
performance of existing schemes:

(¢) if so, the details of the same;

(d) whether letters of intent had been
increased from 9.6 per ceat ir 1970 to
52.1 per cent during January—3epicmber
1985 for development of bickward areas;
and . . .

(e) by when fina} decision for improving
the backward areas’ industrialisation would
be taken?



